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(b) and (c). The Oxygen Plant stop-
ped because of an unforeseen mech-
anical breakdown which took some 
days to set rieht. 

8Iu1 ChlatamODl nl~  May I 
know what wal the total loss so far 
as production is concerned and who 
is ,oing to make good the loss? Will 
it be the contractor 01' others? 

8ardar SWIU'U Singh: No outsider 
can make good the 108& If this 
machine breaks down. like the break-
down in a motor car, no one makes 
good the 108..'1. These are the normal 
operation risks which have to be 
faced. 

Shri Chintamoni Panigrahi: May I 
know whether this was taken over 
from the contractor after the testing? 
It so, what was the total loss incur-
red beci1ise of this breakdown? 

Sanlar Swaran Singh: I could not 
say whether It has been formally 
taken over or not. If it has not been 
formally taken over, then. it will be 
fM the supplier to rectify the defect. 
But the ll<l8s of production is some-
thing which even a suppllM' cannot 
make good. 

8Iarl ChlDtamoni PanlrraJal: May I 
know if, befeyre the Government took 
over this plant. it was tested? If 
not. I would like to know whether it 
has been deelded or not a!l to whether 
loss d. production resulting because of 
this breakdown Is to be bome by the 
supplier. 

I!Iudar Swal'Ul SIDp: In this par-
tlcull.1" C!IlR, theft WIlS a mechanical 
brMkdown which could eastly be 
T'8ctifted If the requIsite sp111"t'!1 WP1't" 

there. The requhdtp !!PB n!'!! WP1't" not 
there 01' they could not br ea!f1:v 
Wated. It took Mm\e tim .. beofoft' flip 
~  !1HI"'" rould be lNt In 1'O!I1-
tlnn and It was thM'Mftf"r' tbat thf' 
n~  !ltartf'd worldn.:. 'l'hf'!tP 

"""" normal ~ nlll df"fl'<"t!l with 
notI!IIT'd to whf<''h Wp l n ~ hold !IT'" 

~ l l  ~ l  

RII" ...., 1ta.. SInrll: MAY I know 
""'"' the norma' ~  wall "nt 
tft1non '" mC"tl """,,"I' ~ tn h!lv", 

the normal spares available for the 
plant so Umt such breakdowns do not 
occur? The question about ultimate 
loss has not been answered. 

Sardar "Swaran Singh: The normal 
precautions were taken. Bnt break-
downs are breakdowns and they take 
place in spite of precautions. So far 
as the second part is concerned. the 
plant did not work for 12 days. On 
an average of 12 blows per day, the 
loss of production can be estimated at 
roughly 4300 tons of steel ingots. 

Shri Chlntamoni Panirrahi: Mav 1 
know whether the Steel Ministry 'hall 
decided to-enquire into this matter 
as to why this breakdown took plac(' 
and whether there were also previolls 
breakdowns" 

Sardar Swaran Singh: In the (':1,<, 

of any breakdown an enquiry is al-
ways there. It is part of the functi' n-
ing of the management that thry 
look into the causcs to SCl' whether il 
was accidental or what was the de!( .... ': 
and then proPf>r measure!; to r('('tifv 
the defect are taken. 

Shri Narasimhan: The Minister w;" 
heard to say-if I heard him corrc'('j-
ly-that a new !!pare part wa, 
brought. Could We know the ('Os! 
of th" spare part? 

Sardar Swann Sinp: I have Jlot 
got the information. 

Ban on Commanal Parties 

..... 

r Sbrl Ram Krlshan Gapta: 
. Sltrt D. C. Sharma: 

-1905 J Shrl Kambhar: 
.  1 Shrl Prakull Vir ShutrI: 
i Shrt Aaroblndo Ghosal: 
L Shrt M. K. Kamaran: 

Will the Minister of Bome AJraln 
tx> pleased to state: 

(a) whether a proposal to ban 
rommuna! partlt'S ill under t'OI'l!'lider-
ation; and 

(b) If 10. thl" decision taken in this 
~ 
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The 1ftJaIster 01 Bome Main (Sbri 
La. Babadur Shastri): The' matter is 
under examination 

Sbri Ram Krisban Gupta: May I 
know whefher Government have re-
ceived the views of the Law Ministry? 
What is the view of the Law Minis-
try? 

Shrl Datu: Government has re-
ceived some representations from 
some bodies and they are bein, con-
sidered. 

Shrl Ram KrIshaD Gupta: May I 
know the names of the parties which 
are considered to be communal at 
present? 

Shrl Datar: Will the hon. Member 
wait till Government comes to a de-
cision? 

Shrl Tyap: Have the G<!Vl'rnment 
been able to make up their mind' as 
to what is the definition of a com-
munal party? Does it signify parties 
which are operating as political par-
ties or only organisations tormed on a 
community basis? 

Shrl Datar: Government will have 
to define what is a communal party 
in the ftrst instance and then make 
laws. 

1ft' qo ",. fA" : .q' ~  ~ 

~ f'I; lRT ~ l l~ !fiT ~ ~ 

~ ~~~ ~ ~  

~ ~ IIilT t f'I; {q ~ 1IiT _it' 
~ ~ ~ it; !lrW ;rtf t 
l ~ ~ ~ n  ~ 

;rtf fIt;1n m ~ ~ ~ ~ ~ 

t ~ wn ~  t rim m ~ q 
~  f1I'iiI<Itfr.r t m q ~ {'f 
l l ~~  ? 

8br1 Datu: All these aspect. them-
.elves are under conalderatlon u to 
whether IUCh a ban can be impoled 
and. if so, in ..mat way and what law 
should be pa.aed. 

'" '1'. ",. ~ : ~~ 'i1{I{tf 
l ~ ~  ~~  t ~~~ ~~ ;r{t flf'fT .. , 
Mr, Speaker: Does he belon, to any 
communal party? Let me live pre-
ference to those who can be ealled, 
in any manner, communal parties. 
Shri Vajpayee. 

Shrl Vajpa:r8!: In that case I do not 
want to put a question, Sir. 

Mr. Speaker: I do not want to be 
misundersood. But I thou,ht that 
those who can appareatly be cal" 
as such must be liven an opportunity 
to put questions. It does not mean 
that I come to the conclusion or that I 
want it to be Inferred that Jan Sanlh 
is a communal party. (Interrupti/m), 
So, there is no communal party. I 
will go to the next question. 

Shrl Vajpayee: I want to put a 
question. 

Shrl D. C. Sharma: The question ill 
in my name. I may a1lo be called. 
(Interruption) . 

Mr. Speaker: If there is no com-
munal party at en represented In the 
Hous@, why worry? 

Shrl VaJ .. yee: I should Ub to put 
one question. What .. actly I. under 
consideration? Are the Government 
considering about a total ban on com-
munal parties even it their actlvitl .. 
a,.p conftned to relllioul or oultunl 
alfa I I'll. 01' are they conslderln, the 
bannlnr of communal parties from 
partletpetlnl' In polities? What Ie 
under CONtderatlon? 

'nI" M1alR,er fIf Rome 0.... (1ItrI 
Lal ....... .utrt): The eGIIImUftal 
problem II a serioaa pioobJ..m for UI to 
deal with. and there II no doubt that 
some J)Osltlve and definite aetlon ~  

have to be talntn to eurb thlll "'1 
whlcb at present niats In different 
parts of the count"" and fM' which 
partl,. ~ of the ornnl_tlona are 
also ~ le W'hatnM' law III 
made It will be aDDlleahle to thoae 

~ only which are communal. Of 
eoul'R, al my con .......... Id .• e can-
not "eftn" communal ..-nl .. tlone 1'01'-
redly and exact1y at the ~ 
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moment, but that definition will have 
to ftnd a place either in the law or 
in the executive order that we issue. 
So, only those 'parties will have to be 
tackled which are really communal 
and which create illwilr and ill-feeling 
between one community and another. 

The difficulty is that some parties 
8ay that they are not communal; yet 
they function and behave in a way 
which does create communal bitter-
ness. That is our main difficulty. Any-
how, all these matters are being con-
sidered. In so far as the declaration 
of a particular party as unlawful is 
concerned, ext course, that is one way 
of dealing with the problem. Per-
sonnally, I think it is better to deal 
with these parties on an ideoJ.logical 
plane, but a situation might arise in 
which Govemment might have to in-
tervene and take legal action. We 
have had some discussion and we have 
considered over this problem. I do 
not want to take more time of the 
House. I might also say that we have 
also referred the matter to the 
Election Commission. We want to 
know their opinion about the com-
munal organisations. We have thought 
over this matter and we want to know 
their reaction also. In these circum-
lItalli!es, t would suggest that we should 
be given time for further consider-
ation or thlll matter, and when we 
have l ~ a't'1"6me decision, we 
will take the HOuse Into conftdence. 

11111'1 ,.,.,,: Do the Government 
consider the Dravlda Kazhal(8m all 8 
communal party? 

Mr. R1IMker: Ordpr, orc1er. The 
hon. Member wanted to know whe-
ther the cultural and lIoclal activities 
of any sectarian or communal party 
are-alAo !IOUght to be banned, or, only 
thMt> partJes which dabble In politics. 
thotlJfh they are onlv communal part-
Ies, are souJrht to be banned. If thpre 
III a small party. relating to R parti-
cular sect or rell«lon. and If it tries 
to promote fts social and economic 
eondltfon. Is It .1110 banned! An that 
he wanted to know Is whether com-
muna' OTIfMlIIIBtlonll are IfOlnf to be 
_nned It tfleoy enter Into ll l~ and 

whether they would not be recognised 
as such, or whether those parties also 
WIll be banned even if they follow 
their own activities, without interfer-
ing with the lawful authorities, in re-
gard to cultural and social matters. 
That is the question which was put 
by Shri Vajpayee. 

Shri Tyagi: I want to know whe-
ther the Govemment would consider 
the Draviaa Kazhagam as a com-
munal party. 

Mr. Speaker: Order, order. Let the 
answer be given to the earlier ques-
tion. 

Shri Lal Bahadur Shastri: It is quite 
obvious that if there is a backward 
class organisation and if it works for 
it.'I own interest and for its own wel-
fare, the question of taking any action 
or dubbing it as a communal organis-
ation cannot arise. As I said, for 
political purposes or for political 
motives, if one community tries to 
create ..... 

Ml'. Speaker: ... to utilise politics ... 

Shri La. Bahadur Shutri: .  .  .  . 
trouble or difficulty to another com-
munity, then, that party or organi-
sation has to be matters. (Interrup-
tions). 

Shrl Tyagi: In the opinion of the 
Ministry, is the Dravida Kazhagam a 
communal party? They are partici-
pating in the elections; they are having 
open meetings, calling Sita a prosti-
tute and Kama a drunkard. All this 
Is happenlng. I want to know whe-
ther such a party will be declared 
i11era1. 

MI'. Speaker: Once or twice, the 
hon. Minister has said that the exact 
dcllnition of a communal party which 
will' be banned or whose entry mto 
polltles wl11 be banned Is being con-
sidered i!iil has been refer1'e'd to the 
Law MlnlstTv and everv action Is 
being taken .. If and ~ they amve 
at a dedston. we wl11 know It. With-
out the lmowledlfe of this Hou:ee. nn 
Act will be passed to ban such activi-
ties. Therefore. at that ~  we win 
have ample opportunity to ro Into this 
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matter. What is the goOd of askmg 
the hon. Minister now to define it? 

Sbri Tyqi: I want one clarification. 
Is that scheme being considered for 
the purpose of safeguarding the elec-
tions or the day-to-day life in the 
country? Is it only from the point 
of view of law and order that these 
bodies wilL be declared illegal or is it 
to safeguard the elections? What is 
the purpose? 

Shri Vajpay.ee: Or, is it for safe-
guarding the Congress position in the 
elections? 

Sbri Lalllabadur Shastri: I may il'-
form the Kouse that we have noL made 
up our mind whether we will declare 
any communal organisation as unlaw-
ful. As I said, it may be one of the 
steps. We have not yet made up our 
minds. 

Secondly, I am surprised that Shri 
Tyagi should ask whether We propose 
to take this action with a view tu gain 
some advantage in the elections. It 
is very surprising. We must ha\e tre 
general interest of the people in olAr 
heart when we proceed with ~e 

matters. (InteTTUptions) 

Mr. Speaker: Naturally it il a con-
troversial matter. A number of hon. 
Members are anxious to elicit as nluch 
information as possible. If the non. 
Minister is here and now able to give 
any further information, I wili cer-
tainly allow some more questiOll8. 
But he says that the whole matter has 
been referred to, and is under th!' 
consideration of the Election Commis-
sion and others. 

Shrl 'l'aDpmanl: The news papt>rs 
say one thing and ..... . 

Mr. Speaker: Order, order. The 
newspapers will always give out 
lOII11ething; lOme new. is partly 
based on facts, and partly, or to some 
extent whoUy, a major portion of 
the news i. from their own imallna-
lion, a. to what will happen and so 
on. Under these circumstances, 
there is no rood fon:inc any autho-
ritative statement from the hon. 
Minister when he saYl he is c:onsl-
derin, it. 1 am sure the Houe wW 

have an apportunity, when this 
matter is finally decided and placed 
before the House, to discusas it, and 
then various suggestk>na as to what 
ought or ou,ht not to be done will be 
made. I will certainly alilow an 
opportunity. Without the knowlec:tae 
of the House nothm. will happen. 
In the meanwhile, if the Government 
is taking any action, at every sta,e 
it need not be reported to the HoWIe. 

Sbrl aaqa: Thoup my hon. friend 
has expressed his ri,hteous iDdilDa-
tion at the sugtestion supposed to 
have been made by my hon. friend 
Shri Tyagi, is it not a fact that this 
question came up for ,erious eOD81-
deration of the Government only 
after this was ,iven consideration on 
two occasions by the party to which 
my hon. friend belong. and to which 
[ also belonged earlier? Is it not allo 
a fact that they neVer took the trouble 
of consulting the leaders of the other 
parties before they began to live 
consideration to this matter? 

Sbrl ... Babadur 8butri: I am 
sorry to .ay that the hon. Member 
is Wl'ODJ. Thls matter was not cOll-
dered when the party gave thoUJht 
to that aspect which was reIerred to 
by the hon. Members, that is, the 
elections. In fact, he will remember 
that soon after the Jabalpur incident 
and riots, this question came up. It 
came to the forefront just after the 
JabaJpur riots, and the Government 
felt, when they found that the trouble 
is still there and the feetin .. are so 
stron, and that some ~ e are there 
10 excite and incite them, that the) 
must tbink of takin, JIOtne action 
a,ainlt the people concerned. 80, 
it wu after the Jabalpur rlot.s. It had 
nothing to do with the elecnonl .. t 
all. I am sorry be has also been 
misled by Shrl ,.,.all. 'nIis I. wbas 
tbe eon.re-party considered: they 
considered that in tad theM troubl. 
generally brew up aDd &riM when 1M 
election are near and lome ot til. 
parties take advanta.e 01 that and try 
to Incite the feelinp with a view to 
let tbe votes of the people. So, the 
Conaress Party merely considered 
wMther IOIIIetbiq could be doae to 
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prevent it so that the people nUeht 
not be able to exploit the elections 
for their own ends. 

Shrl Hanyaaaakutty MeDOD: The 
hon. Minister wu saying that the 
matter has been referred to the Elec-
tion Commission and that it is under 
consideration. In yesterday' a news-
papers We read that the hon. Law 
Miniater, to whom. obviously the mat-
ter has been referred for legal opinion, 
made a speech in Bombay aaying that 
it ia practically impossible and illegal 
to consider the putting of a ban on 
poUtical parties under the present 
Constitution. 

Mr. Speaker: Whatever it is, it has 
not yet been reported upon by the 
K1niatry. 

Shrl T. B. VlUal 1IaO: We would 
lilte to Dow what has been  referred 
to the Law Ministry-whether it is the 
examination of certain political parties 
whose names have been suggested by 
the Government, and whether they 
Ihould be treated as communal organi-
sations or not. For example, there is 
a Muslim LeBlUe; It is a particular 
party. I want to know whether such 
parties have been named and are 
beinl considered, or whether it is a 
general question that has been refer-
reci to the Law Ministry. 

Sbrl La! Babadur Sbutrl: The 
reoeral question has been referred. 
We have not named any party. The 
parties will have to be named when 
we arrive at a final definition of what 
communal orlaniaation are. The 
general problem has been referred to 
the Law Ministry. A!J regards the 
Election Commission-the aspact 
which was referred to by Shri Ranga 
-the Electioa Commission has also to 
11ft its opinion as to whether in con-
nection with the elections, we CaD take 
some action against communal organ!-
.. tiona. 

Sbri S .. ,.th: Do the Government 
think that the existinl laws are inade-
quate to tackle the penons or orlani-
Mtlon which bread ~ n l ill-will? 

. -Mr. Speaker: He wants to know 
whether Government have examined 
the cope of the existin, laws and the 
sufficiency of the existing l-awa to 
tackle this problem, which was refer-
red to as having given rise to incidents 
of the kind of Jabalpur incidents and 
what is the need for a new law'! 

Shrl Lal Bahadur Shastri: We have 
examined the existing laws also. In 
fact, we have advised the State Gov-
ernments as well as the Union Terri-
tories to take some effective aelion 
under the exsting laws. There jg an-
other opinion that We have not .g;;lt 
enough power to deal with the com-
munal situation and communal or-
ganisations. It has been, of tourse, 
shown in so far as the last Jabal"ur 
and  Saugor riots are concerned. 

Shrl A. P. Jain: May I seek a clari-
fication whether for the first time the 
question of the emotional n e~ n 

and suppression of communal tenden-
cies came up before the Bhavanilgar 
session of the Congress, i.e., before the 
AICC and a committee was n~e  

Even before the Jabalpur riot took 
place, another committee was set up 
by the Congress Parliamentary Party .. 
(Interruptions) . 

Shrl Hath Pal: We are not inter-
est<'d in what you do or what you 
want to do. We are interested in 
what the Government does. (Interrup-
tions) . 

Mr. SpaIler: What is it that he 
wants to know from the Government? 

Shrl A. P. Jain: Suggestions have 
been made that the initiative has 
been taken by the party because of 
UK> coming elections. 

Mr. Speaker: What ia his question? 

SbrI A. P. ,ala: My questiOD is, 
the initiative by the Congress Or-
ganisation and the Coqress Party 
was taken long before the JabaJpur 
riots aDd it has nothing to do with 
the elections. 

Shrl ~l  Kay I know in bow 
many cases the Home Ministry hall 
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resorted to section 153A· of the !PC 
which directly deals with cwnmunal 
tension and whether the normal law 
was ever resorted to? 

Mr. Speaker: Next question. 

Shri A. P. Jain: What about my 
question? 

Mr. Speaker: This matter is still 
under consideration. I only want to 
avoId any misapprehension; let us 
wait and sec what exactly Govern-
ment. do. I am not going out of 
:he way in suggesting that when I 
wa: the' Secretary of the Congress 
Party ill 1948, from the seat where 
Shri Tyagi sits now, I myself moved 
~  resolution, immediately after the 
munh:r of Mahatma Gandhi, that nu 
religiou;, party or eommunal party 
,hall be allowt.·J to dabble in politics. 
We passed that resolution, but it has 
not been given effect to in that man-
ner. Instead of bringing a Bill here 
to give effecl to it, they have been 
dl'vising variou.: methods of doing so. 
Evidently they thought the climax has 
been reached in Jabalpur. Therefore, 
let us allow them to consider this 
matter and bring it before this HOWIe. 
I will give ample opportunity to hon. 
Memers 10 discuss it threadbare and 
see that the Government ('ome to a 
proper conclusion in the n e ~ of 
all parties concerned. 

8hri BraJ Raj SiDIl!: May I know 
whether whatever decision ~ to be 
taken shall be taken much ahead of 
the next election? 

IIr. Speaker: 1 am sure that some-
thing will be done before the next 
session. 

SIui La! Bahadar Shutrl: Yes, Sir; 
certainly whatever we have to do, we 
will try to come to some decision as 
early as possible, definitely much be-
fore the ell'Ctions. 

As regards Shri Jain's question. I 
havl' merely to say that aa Minister 
in charge of Home Mairs, I know 
that a resolution was passed in the 
Bhavnagar session. 

Shri Hem Barua: On a point of 
order. We are very often told by you 
and very rightly too that the Question 
Hour is meant for elicitinc informa-
tion. I thvught a little bit difrerenUy 
about the Question Hour. I tboucht 
the Question Hour is meant for ee~ 

ing the Government on its toes per-
petually. Whatever that may be, here 
IS Shri Jain, who has come out with 
a sort of propaganda on behalf of the 
Congress Party. l en ~  

Some HOD. Members: No. 

Some HOD. Members: Yes. 

Mr. Speaker: 1 have UDCleratood 
the point of order. I ftnd that not 
all hon. Members, but some hon. 
Ml'mbers, utilise the Question Hour 
for purposes of propaganda. I do not 
think the hon. Member who raised the 

~ n is an exception. Before I 
rule out a question, very often I ask 
them, "What is the question?" They 
say "I am still comilli to the que. 
tion". That is what hon. Members 
say. When once it enters into the re-
cord, I am helpless. Ultimately I 
find there is no question. I do not 
want to expunre all that. It cloets 
not matter. The hon. Member is not 
gOing to be carried away by propa-
ganda inside this House, when he 11 
immune 10 the propapnda ouUide 
this HoUS(!. He need not worry hUn-
self. (int.errtLptions). 

Slui Bam KrisbaD GtqU: OIl a 
point of order_ There w .. one qu .... 
tion about the speech of the Law 
Minister. Now the Law MinUter 
haa come. Some clariftcatlon may be 
sought from him. 

Balacbedi Palace of .lam 8abeb of 
order. Next question. 

Ba1aebedJ Palace of .lam 8a.beb· of 
N ......... 

-1117. 811n ............ 1Iedd7: 
Will the I4inJster of .,.,... be 
pleased to state: 

(a) whether the Union Govern-
ment haYe purdIued the Palace of 
Jam Saheb of Nawanapr.t Bala· 
chedi; 




